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19.6.96 Mr A.Ahmed for the pé;itioner. Mr
‘e ‘ S.Ali,Sr.£.G.S.C for the alleged contem-

ner. :
| Vide M.P,No.41/96 the time for im-
. plementation of the order dated 24 .8.95

’ | was extended to 18.6.96. ft has now
been reported by both Eides that full
compliance hacizbeenéto our order
dated 24.8.95. In the facts and circum-
stances I do not consider that there
is any sufficient reason for taking
action in contempt. Therefore the C.P.
11/96 in 0.A.125/95 is dropped.

C.P. is disposed of. '
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" REVIEW APPLN. NO, . OF 1995 (IN OA NO. )
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726.3. 96' '~ Mr A.Ahmed for the petitioners.
e &,,@Qaﬂ' ?QL, M _ . :
> a\ ‘This Contempt Petition has been

k—:sr CS:’Y\‘M* & & L ‘ submit.ted}by' the petitioner on the
V"l)‘?’ \q; Q—-\LL,\ A (r M ] ground of alleged ncn compl'ia-nce with
the order dated 24.8.95 in 0.A.125/95

YA ;3 %! ' by the alleged contemner Major Navin

M &)\0 L : Mohan, Garrison Engineer, 868 EWS, C/o

(DA A &M QL‘ ()B» o | 99 APO. None is present for the. allege
. contemner . Let a copy of this Contemp

?Wﬂ-& ™ Q'A D\S"’C\() _ ~ Petition be served on alleged cbnf;

g\y\ﬁl:v.& 1}7“' V(J- %M ' List for consideration of the

Co Contempt Petitiona ahd further orders

AW"M‘\‘” o ‘lc>n22.5v.9_6.',2
ondlnd kgl | | »

due  pedeRO™ | o %
B " Mem r

. \ | |
< b

ke fer | 7 |22+B+96]  Mr.A.Anmed for the petitioner.
Cyﬁ VO Rone for the oprosite party. Service

Dwﬂ;‘;’,nfgm;:: T4 Tkmm' for consideration of Contempt Petizd
{ruz Adrainistia £ ) 7 A
e Guwahatl Bencb ~ and further order,

L s d v e, [ g0
293
e mae




R
AW
[ ]

-

o o
w
.
(op]

.

P .

-4 ¢
' My~ 3

EEN

iﬂ;— B e

IN THE CENTRAL ADMINISTRATIVE TRIBUML,

£ 0 .
g oo

GUWAHATI BENCH AT GUWAHATI

GONIEMPT PETITION MO, __4 1_» OF 1996
In 0.4, Mo. 125 of 1995,

In the matter of :-

An application under Section 17 of
_bf the Central.Administrative Tribunal
Act,1885 praying for initiation of
Contempt proceeding against the
ReSpandent/Conteﬁner'for non compliance
of the judgment and order dated 24,8.,95
passed in 0.4, To. 125/05,

-And-

In the matter of 3-

Non-compliance of the Hon'ble Tribunal's
(]

4judgment and order dated 24,8.95 passed
in 0.A, Mo, 125/95.

-And- '
In the matter of :-

Shri Y, Limbu and 14 others
-Al1l are serving in the office € the
‘Garrison Engineer, 868 EWS C/0 99 APO

eoss Petitioner:

- VersiusSa-

Newy Dl Vigz ) :

4. Major Mavin Mohan,
Garrison Engineer )

868 EWS C/0 99 APO
) o ®e ) Respoment

p/2..
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The humble petition of the above

named pe titioner -

. Most. Respnectfully gﬁeﬂeta sé_

1. That the petitioners filed an application before
this Hon'ble Tribunal for vayment of Special Duty Allowance,
House Rent Allowance, Special Compensatory (Remote Locality)

Allowance and I'ield Service Concessioﬁ for which petitioners

are le gally entitled., The application was registered as

0.A. Mo, 125/95 and the Hon'ble Tribunal was pleased to
vass Judgment and order dated 24.8,95 in 0. A, No. 125/95
in favour of  jthe aopllcants after hering the Counsel of
the parties bat the respondents did not implement the
udgment and orier dated 24 8. 90 passed by the Hon'ble
Tribunal in 0,4, No, 125/95 Be it stateq tnat the Hon'ble

Tribuﬁal was pleased to direct the Respondents to pay

.SpQC1al Duty Allowance with ‘effect from the date of actual

postlng in Nagaland on or after l 12 88 as the case may bhe
in reSpect of each applicant and contime to pay the same
as long as the COncess;dn is admissible, Arrears from the

date of actual posting in Nagaland oﬁ or aftér i.12.88 upto

" date to be paid within three months from the date of receipt

of copy of order., The respondents are directed to pay to
the appliéants SCA (RL) with effect from the date of actual
postlng in kagaland on or after 1,10.88 as the case may be
in respect of each applicant and to continue to nay the
same so long as the concession %s,adzussible. Arrears frqm
the date of EEEREEEREIEBAOEAPRESEERARE actual posting in
Négaland on or after 1,10,86 upto date to be paid within

..p/':aoi



-Verification-

I shri N. Limbu , applicant Wo,1l serving
peon under Gdrrison Enéineer,vé68 s C/0 99 AP0 e
20 hefeby gserify that the above stétementé are true to
my knowledge and I have not sunnressed any material

facte,

End I sign this verification on this L

this __20 th day of #Zwsex’, 1996 at Guwahati.

_DECLARENT::




Draft Charges:

The applicants agerieved for_non—compliance
and non nayment of S.D.A.,H.R.A.,S.C,A.,(RL} and FsC
in terms of Hon'ble Tribunals judgment and order dated
24,8,95 passed in O.A, Vo, 125 of 1995, The contemner/ !
resoondent has willfally and deliberately violated the

Ju grent and order dated 24,8.95 passed in 0.4, Mo,

 125/95 by not implementing the direction contained

therein till date., Accordingly the respondent/cor emner

is liable for contempt of cburt proceeding dnd severe
ounishment therof as provided for under the deq He may
also be directed to appear personally and reply the charge

in this Hon'ble Tribunal,

- aadg (& . N [ sq- e e A 25 -
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INCTHE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWABATI DUNCH

Griginal Applientton Noo124 of 1095
Vith ,
Orlg!nal'/\pp!lcr\llon No.125 of 19095

Date of declston: This the 24th day of August 1995
: ( AT Kounrysa )

The Han'ble Tostlee Shil MG Chovdhingl, Viea-Cheleimon

The Heafble Shrl Gl o s tving, Member (ASmisisivative)

QuAuNO. 192 /05

Shrt Uitel v = Snlie and 116 otles s

A ree worving tn the  Ofice of the Corrison Fuginecr, v
§0b EWS Cro 0 A0 v Apper uts

S VEIEUS -

Lo Uston of Indin repty sented Ly
The & Cretary, l’\.(.m,g, ' .
« Covectonent. of Tncix, Nuw .mlhl.‘ S

2. The (. rrl<on lr 'hw"
OLE IEWS C/o 00 Al’O

3. The Cerriscn Enplneer, -

464 WS, C.o oy IR I’O. v Retpondeeeg

Q. No. 125/95 ‘

~Shri N. LLImbu nnd 14 others

All sre scrving In the Office o(' lhe G.urlso.n Eugloeer,

868 EWS Clo EE APO. weApplicants

. . -v.' .| . "
- versus - , :

1. Unlon of Ind!a wprcccnt\,d Ly
The Scoretsry, Defence,
(’u\mmm,nt of Iudio, New. Dolhl.

2. The Garrlson Lng,lue:‘r,

868 EWS, C/0 99 APQ. v RGTpONdRILS

\ -

. .1
For the applicants In both the cascs ¢ By Advocete Shrl A, Ahined

For the respondents in both the cases By Advocate Shrt S, All, Sr. C.G.S.C.
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a gh)ed St. C.G.s.C., fairly states.

. ——— e — e

ORDER | .

CI CHAUDHARL]J. V.C.

"Mr A, Ahmed for the applicants,

Cteb Mr S, Al Sr. CGSC [or the respondents.
same questlon and therefore

are. belng disposed of by this common order,

Both these .cases Involve

Facts of 0.A.No.124 of 1995: .
g _ ' ) : S, -
' The applicants belong to Group "C"* serving In the Defence

Department gas clvillan employees. The application is restrlcted to

applicants at serja] No. l to-- 117, These appllcants are from Inslde

- North Eastern Reglon and are servlng in dlfferent capacltles as Central

Government employees ln Nagaland under GE 868 EWS 99 APO.'

Thelr grlevance Is that they are belng denied the paywent of

) Speclal (Duty) Allowance (SDA) payab}e under Memo

No.20014/3/83ElV of the Government of lmlla, Mlnlstry

of Defence dated 14.12,1983 reaqd wlth 0.M.No. 4(19)/83/0
Clvll~l dated 11.1. 1984

1) House Rent Allowance (HRA) as per the clrcular No.11013/

2/86-E-11(B) dated 123.9.1986 . lssued by the-Government

o_fa[ndiéa_, ,Mlnlstryof Flna_nc‘e' o o

\

. :“,
- 1) . Speclal | Compensatory . (Remote Locality} Allowance SCA(RL)

:un'der,_t'he‘ Ministry of Defence |etters No.lGQC}?/E/AZ

HQ 3 Corps (A) C/o 99 /\PO and No B/B?ZGO//\G/PSS(U)/]65/.
D/(Pay)/Service doted 31.1.1995

, o .
letter No.16729/GG4
(clv)(d) dated 25.4.1994 of Army Headquarter,

iv) Field Service Concesslion (FSC) vide

New Delhl,

although they are” cntltled to get these concesslons,

Although - no written statement has been flled Mr S, All,

that we may declde the matter,

-

m*w’*'ﬁ-wm’ri‘n:»/\~ T ——ran : -

' .. .. M ]




" ‘, V' . : Q\»?\Z\’ (V "
U.L'- . ' \ ! : |II
K | —lo- I;g
\ - o the light of carller declslons on the point slthough he has fostructions - }'ﬂ
Y
.. aly
© to.say on behall of the respondents that they oppose the clalm, |4
. , , : N S R : ' ':{;‘-;k
AT : SR lx
o ' ' I'EA{
% " Foets of 0.A.Ne. 0,125 of 1995 £
: v b : ' : ‘E
3. The appllcant Nos.l to 15 (other applicants alreudy delctcd) k;
'-.‘l ! }\"J
[ " who b(*lon{, to Group "A", "B", "C" and "D" cmiployed In the Defence L
) - o
4, . v
; D(!pdrtmcnt us clvillan employces und posted In Nagalond make a ;f
i : tricvance that the wsponden" are denying ther, the benefit of SDA,
A HRA, SCA(RL) and zsc hlthough they +re centitled to get these o
o : x , . : A
' ‘ ‘conices <lons, o o : » b
4. : The nes')ond"nts Iu.ve not filed wny wrltten stetement. , i
4 Ho\\mc.r, Mr S. All, le urned Sr. C.G.S.C., fairly states that we may
i fon
! decide the maucr Ivthe ltht uf earlicr deo Islons on the polnt although
% ' : (o —
[ he hu.. nstructions to. say on tehalf of the le*pondents that. they
1 - T
}' ‘ opposc the. claim. '

BL};‘_.{SEQNS (cg_)mmon__to both _the _cases) @

5. The xpp!icams place rc]lanoc upon thc O.M. dated 14.12.1983 e
‘which provides that C(.ntral Government clvillan cmployees. who

have All Indla Transrer liabllity will be granted SDA &t the rate

\

..prescribed theruunder per ‘month on postlng to ajy statfon {p th“.

JitNorth' Eastern Reglon.‘ Lll\e\"lse, the lctler of Mlnlstry of Dcrc.nce

dated 31, 1:1995 provldes\that the Dcfence Clvlllan Employccs scrvlng

ln the newly deflned Field Areus and Modlfied llcld Arcas \vlll be

“entitled to pa)ment of SCA(RL) together with other allowances as '_
. may be ndmlsslblc. The O.M.dated 23.9.1986 Issued by the Ministry

“of Finance (Dcpartmem .of-D penditure). provides . Lhut on the..

T TR A

'recommendat(on of the 4th Pay Commifslon lt has becn declded

* that the Central Government employees shall be cntitled 1o HRA,

on a slab basis related to their ‘puy end separately  prescribed , for

fromMmaieaee

v

cht -

. Lo el
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}g‘ S 7 \ ._,“ B | ) ~I, Lo
} i’ 7 f'i.g;: l' ‘ N e.'!.hl..-’.‘.‘s li i ] It ||i|"! H:]*Hl] ! i Hlll'l“.h"- TP )v;
It BRI | ifrom' 1. h').‘legss. 1;"1 Irurzher'providernpfat HRAat the rates prescribed |
L ’ ,/t;’ shah be pald to all’ employecs (othcr than those provlded with Govern-

j;: ment home/hired nccommodatlon) wllhout requiring them to.produce

| ! rent receipts, but on compllance with the prescribed procedure there--

:( | _under, It also provides Ithat where HRA at 15% has been allowed

:.«‘ ' “under speclal orders”the“same, 'shall be glven as admlslble In "A",

:‘ "B-1" and "B 2“'class cltles and lt shall be admisslble at the  rates

1'i~ ‘ © “C".class cltles'lh'ether areas, The' memorandum Issued by the

,:: Army Headquartcr - Org 4(clvll)(d) dated 25.4.1994 Learing No.16729/ .

t . GG4(CIV)(d) - on the subJect of FSC tq clvilians pald from Defence
’hft Service Estimates {ncluding clvlll.ans empleyed in lleu of cdmba}antsf
.;:i o and NCsE '.(both'posted"and locally recrulted) provides that 'llt- is

§1§ . (i proposed ‘to extend the same cencesslons to Defence clvilians employed

e

}ii ; ¢l in the ﬂeld areas as’ they serve Side by slde with services personnel
3:% . W under” slmllar conditlons ln the glvcn areas and the same shall be ‘
iétﬂ pald at the ‘rates prescrlbed‘ under the: sald memorandum. It has,
![‘ however, been provlded 'that -SCA - such as Uad cllmatc allowance

i % etc. shall not .be. in addlition to these allowances.

O , o .

4§ ‘ 6. - 7. . The dppllcunts hav,e‘ based thelr respective clalms

\ §~ : " on these memorandums, - -
| R : . L :

“x l | . 7. lt appears that the applicants ln both the cases' had
.~§l flled a Clvl!thuit in "the .court or . DC(Judicial), Dimapur, Nagaland,
F‘} o . belng élvll ASuit No.255/89 making the same clalmns. The; clvll* court

I. ; : b){ judgmentﬂand,de;ree dated 19.12.1994. has allowed the clalms ..

o .and. dlrectcd‘ the respondents to make the payment accordingly.

H \ | The clvll court rclled upon the decislon of this Tribunal In ‘0.A.Nos.48,
F; _ ‘ 49 and 50 of 1989 of'the Central Admlnlstratlve Tribunal, Guwahati

ik YT Bench . The “decree’ has ot " been Complied” with,"but” the” applicants = "
} ' | have now stated ln the ~appllcations that they would 'not proceed' .

’ with the executton of the decree as they  have now reullscd that

; ‘, they had obtalned ‘the decree from thel court which'.lacked mherent
SRR - ,

. migi’? R ‘ jurlsdiction......
: W | - v

A e




; : 7.\‘ | . : f\\?\_
jurisdiction ‘to-entertain and try the suit in viéw of the
bar of jprisdiction arising_under the provisionaof the g
.j}b?ministrative“Tribohals_Act and, therefore, they have
:,gapproached this'Trihpnaljﬁor relief by theee applications.
fASince the applicanteiwere agitating the‘claim in respect
‘aoi SDA and HRA in'a wrong.forum it is just and proper to
'.“ngiye’Athem the benetit of exclusion of the period of

’q”‘pendency,of'the civil}suit for the purpose of holding the

- said claims within limitation in these applications. The

K BN

,relief sought in respect of the other two claims 1is
within jurisdiction.

8. _The question of entitlement for all these

, claims in respect of Defence civilian employees haye
f;exhaustiVely examined.by.us in the decision in the case .
oot . ‘2—!,,14 . : .

of S. C. Omar{ ASSistant Executive Engineer, ~-Vs- Garrison
_ Engineer and another (0 A.No.174 of 1993) reported in SLJ
l'f‘/h! 199.)(1) CI\T (Guwahatip Bench)ﬁZJ; ’have held in that case
| that SDA" and SCA(RL) are payable to civilians with All

India transfer liability pested in Nagaland even if they
LN

et
C

get Field Serv1ce Conce551ons. We have not aceepted the
_plea that ~admissibility "~ of Field Service Concession
" ‘deprives them of these. benefits. 1In view of this

".conclusion since facts are identical and as we had also
\

referred to the ealrier decisions in 0.A.No.48/89 and

R

IR R : ) ) )
0.A.N0.49/89 dated 29.3.1994 in support, we are satisfied b

BRI i . .
that the relief claimed by the applicants in the instant
ANy e

applications relating to SDA and SCA(RL) must: be:allawed.

ke o e e e e

'_We, therefore, declare. that ' the applicants “in’ the

respective applications are entitled to be.paid SDA with
* {4.-[ ] = . ] , K ‘.

effect from 1.12.1968 or from the actual date of posting -

.
AS.eesens
;
i -
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t
|
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as the case may be. We further declare that the
appllcants in .the respectlve applications are entitled.

to be pa1d SCA(RL) also, with effect from 1.10.1986. For

D
B

spec1fy1ng these dates in respect of these two rellefs.

|‘,

-

we rely .uponv O.M. No 20014/16/86/E IV/E I11(B) dated

-‘.’.() . ' N 1
1 12 1988 ThlS 1s con51stent Wlth the dec151on in S.C.

'( . i ,,‘\

Omar s case (Supra) It 1s,‘however, made clear that

uri.‘ . e f - i f,A_ '
th1s appl1es only to such of the appllcants who are .

app01nted out81de N E. Reglon, but are posted.ln N.E,

Region on tenure ba51s.
i,‘,'," oy _,')'! . .. P, ) . .
9. Consistently with the view we have taken in

Omar S case on the nature of FSC and Wlth the view taken

G s !

that SDA and SCA(RL) are payable 1ndependently of FSC we

'H

hold that’ on ‘the‘ subject ‘the applicants 'in the

respectlve appllcatlons are entltled Lo draw the same as
X' s sr -&

_— prov1ded in ‘the. letter oﬁ the Government of Indla
5 A RERIE S SRR S ..\1 <-, I e i
A S o
No. 37269/AG/PS 3(a)/D(Pay & Serv1ces) dated 13 1. 1994
- W1th effect from 1 4 1993 subject to fulfllment of other
[oX} . ‘..\ .

. condltlons prescrlbed therein. . =
st 100 .. Lastly}m in .so far"as the claim for HRA is
.nl: -concerned :we follow. our decision in O0.A.No.48/91 dated

. 22.8.1995 and hold: that. under the O0.M. dated 23,9.1986

_J‘?5 the applicants;are entitled to draw the HRA prescribed

$unt-ifor @ B..class “cities,with effect from 1.10.1986 at the

,'.vgii.,rates prescrlbed nfrom time to .time since 1.10.1986"

.z ..whether..on.pergentage basis or flat rate or slab basis
£w~.' till . 28.2. 1993~- nd thereafter to be regulated in

)‘.accordance with the O M. No .2(2)93-E-2(B) dated 14 5.1993

1. For the purpose of the aforesald order it 1s
_made clear that as now held" by the. Hon‘ble Supreme Court
the benefit of SDA is adm1351b1e only to those employees

who are app01nted outside the North Eastern Region and

are’ posted in the North Eastern Region. It will be open

: et e gt e P48
PR Sy s L L T
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to the respondents to ascertain the <case of each
appl‘cant fOL ‘that purpose "if nccessary. Furtﬁbr it is

made clear that this order has been passed on the footing

that all the applicants in the two cases are posted in

A
Nagaland. . - ‘

b

N .. For the aforesaid rcasons following order is

“(A) . “0.A.N0.124/95: . .., A

thate

~p i):r . - It. -is  declared , that  .luA is payable .from

1.12.1988. : | | ' -

. - : trapplicants  Special (Duty) Allowance (SDA) with cffect
~r£rom the: date of agtual pObtlng in Nagaland on or. after

112, 1983 as the case may be in respect of each applicant

;.and continue to pay the same so long as the concession is

admissible. . - ) .

o (b) Arreéqs, from the daie of actual posting 1in
Nagaland on , or ‘after 1.12.1988 upto date to be paid
within three months from the date of receipt of copy of

this order. .

[ P

fiii):(a) It 'is- declared that‘SCA(RL) is:payable;from

' Bl 1001986, e Pitioniant eyt o

(b) 'The respondents are directed to- pay to 'the

. applicants SCA(RL) with effect from the date of actual

1

posting in Nagaland on or after 1.10.1986 as the case may

l"gﬁbe,in_respeqt_Qf“eagb'applicant and to,confinue to pay

the same so long as. the concession is admissible.,

Y
L

e I L LT T R R R P T RNy

SN At B L AR ‘l ..

(c) - Arrears " from the_ date of actual post1ng

in . Nagaland: on 'of}v after 1.10.1986,upto date to be

3
R

paid within. a period cf three .months-from the date of

of this order.

. _ . ..+ ii) (a) The respondents are directed to pay to the

XTI

-
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iv) (a) 1t s declared that’ FSC is admlsslble from . .

P © 1.4.1993,
A . ot . ] - . .-;, G L e . .
&_ . (b) The respondents are dlrected to extend the FSC

| [N
.

%” to the appllcants in the preecrlbed manner with- effect

% ".ffrom 1.4, 1993 or from the date of actual- appolntment as

%; 'the case" may be ln respect of each appllcant upto date

%T p L?fand to continue to glve the same so long as admlss1bler
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%? B LT v) (a) It is declared " that HRA is admissible as .
gt_ 'indicated below . | )

i§ il ':(b)*”The'reSpondents'are directed.to pay HRA ‘to the-
%3 L ;, aopllcants at the rate as’ wasﬁappllcable to the Central ,
és.. o ‘Government employeesin’iB, : —l,'B—Z' claSS'c1ties/towns i
'f. f‘for the perlod fromfl;10}1986 or’from the actoal’date'ot-

app01ntment 'as  the " case may be in resepct ‘of each

applicant upto 28.2.199] and at the rate as may be

;
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‘applicable ‘from time to: time' as from 1.3.1991 upto date

.l‘,

and to continue toi'pay'‘the same at the rate prescribed

- '}*hereafterQVQ'“‘” SRR
; _ : , o
i‘ . ) . : . !
" : - (¢) Arrears to be paid accordingly subject to the
. 'i'adjustment~of the'amount'as may have already been 'paid to
f : » N
Vi the respective appllcants durlng the aforesaid. period’
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‘ towards HRA. . .0 o000 R : . .- :
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R S (d) Future payment to - be regulated in accordance

"w1th clause - (a) above.
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b " (e) 'Arrears to be pald as early as practicable, but

not later than a perlod of three months from the date of
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communzcatlon of this- orderlto the.rééﬁondents. P e
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ﬁ. ‘;;;;;:.; . The orlglnal appllcatlon 1s allowed in terms of
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i '.4"¥: ‘the aforesald order.. No order as to costs. .
| r‘}‘“" AL . '
\

. . \ ' 'ﬂ‘

s --r_h'_ -..?__._... _s......‘.._ e a ....‘“;n';“_._#“_ ..

Ly . Jad

. e " N .
T QPRI WL\ P SFL PR

22Ty P20 LY

-,

SRR

TS, )




i

O

:3Hu”.Pl¢cants _SCA(RL).

i oy m Fethect of eac

N B L ol S RPN
I wrie c s des A«v+~,xu.mrnwi”" ¥

LETRT IS N

, 5&
(B) o, q_yq_aggfgs-“m”;__ o ] o
. o —— ) .
! A
\ .

i) e gse declared that Spa  jg payable {fiom

i) (a) . The Fespordents are Gin d to pay to the T
epnlicants Special'{(Duty) nl;onance (Sha) wilh @ffecL

cfrem the date: cf actual DuS

.1ng in Laqa]and en cr after .
nl.l?.lQEh'as'the cage 'may be ip raspucf

of each (plllrnnt
ANd continue to pay ‘the same sc.lane 3 the concrssion is

. @

8¢hicssible. .
Arrcars . fren thég date '6f actu§l  pésting in

""Regaland ep on alter "1.i2.10:8 yaq date to be paid
within thirge Nonths from the cate of receiptxof'copy of

Taln,

this orgoer,

’:iii)‘(aX It is declareg thét~&Ch(RL) is péyable from
1.10.19g6. |
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(b) The r@spondenns are

n Lhe date of dCtLal

pogtlng in Nagalang on‘or after 1,10, 1986 as fhe c

asg may
be i

h applxcant und to continue to pay-
-thegsame_soulong as, the concession is admissible.
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A
from the .date " of actual

"in  Nagalang on or

(c) Atrgars Posting

- 1.10.1986 upto’ date. to
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be pgld Wlthln a parlod of thzee

months from the date of
communlcatlon of this’ order.

iv) (a) It is declareg that  Fsc
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1.4.1993,
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(b) The reoponoenca are direct
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is declared that HRA 1s adm1531ble as'’

; a - . ,
M ;*:? : 1nd1cated below.
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(b) The respondents are directed. to pay HRA. to the

éw appllcants at the rate as was appllcable to the: Central

% Governmenc employees in B, B- l,vB -2 class cities/towns

é -, for the perjod from 1.10. 1986 or from the actual date qf T
% | _; ;?;Papp01ntmeptl as the. case’ mayl'be_,ln‘;refpect: of each )
? :Y appllcant upto '28f2.l99l and at the tr;té ao;'moy ‘he

é'w S E: applicable from'tihe”tdhinQ:GS?ffbmf1~3¢1991 uplo. date

% and to,contihuevtovpay'the.same at the rate‘prescribed -
i hereaf.ter. | : ' ‘}

‘A (c) Arrears to be paid accordingly subject to the
%52 , adjustment of the amount as may have already been paid 'to

‘the respeclee appllcants during the aforesaid period
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: : (d) Future paymenL ‘to be regulated in accordance %
; 1 with clause (aJ .above. - , ' f
Fr-q;g;g _ L - (e, Arreare to paid as early as pracLicable, but :
[.f?ﬁ : | not later than a period of three months from ‘the date of ’
i | , ~ &
B EX communication of ithis order  to the respondents.’ ‘ J
S :J?F'» . . The orlglnal appl1cat1on is allowyed in terms of
HE S the aforesald order. No order as to costs.-'
R o . .
R\lern : . ' . -

2.

SUTEETING
N

e ~4
}

uuhun

PR TR R

T ) -
o ) Ii.f! Sd /-.--CHAIWMJ:'I.‘%. o

: : ?
FoM e m
z . e : f.;!" na ”vvrv;; :‘lnu‘. d ' FIRT . l
:;é‘ ); f i T /=" NEieer’ (g) ™
g ‘l:.‘. : i - . "
Certified to be true Cup, _ _C:__’__S—

R 5"Iﬁla af’dfafq | T o

R TS “\/\C1>
Sl ST L couny err-!csn e

7@ sha) .
..uuwollhmﬂ

ore s rora > b e

L.

—"

S Ccnu.r Fra

. R ' e T ‘)4 JASs
; ~
St . S ! N
¥ G GUNERE Gy, -y .

‘n.lw 4
T e T R R I St e T T * 131.‘

2

Ve bl e




